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ER YR, 18 79+, 2025
Yol AT 1989 @) GRT20E & 3fcia arferga-n

FT.3M. 5286(H).— Do IRER, el AMATIH 1989 (1989 &1 24) (1 SHH g9 Uwdrd
I ARTRH AT &) BT URT 20 (A) D SI—URT (1) & NS ORI, IRA & oMU, ARIR,
T &GS 3 IUES (1) § YN, MR WRIR & N AF (Nold drs) 1 ARG Fe
HT3M. 4083, ARG 16.09.2025 (BT SHH TADG UTATd S JRRLA HET TIT 8) §RT S
AT A Suee A H faFfde 4 @1, sxi’e T & R ArTR WS glee X
gRAeET (17 f6AL) (e g HHid 9 99 2018— 2019 & A=A RART ARTR TS Bl e
gRASHT (17 ) & fsared @ forg ifvia e’ @ e e o =awor ot o |

(1) 20 (E) STfEg=AT W1 3834 f&ih % 27.08.2025 &I WIRI fbam AT o7 199 HuH
@ T W /B FeAT U 8 o et Walid uF HeH WHaR & BRIy & gRI UF $HHid
6666/3TH. 1. A 3STH/dTaH/2025 fadld: 31.10.2025 & RT SR AT T & | FfeAT B FoIR
TR G UHTIH AT S @ R

7748 G1/2025 )
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(2) S S f aRT 20 (A) B U — IRT (4) B A I ARRLAAT F=AT BT, 3.
4083 BT IR <H AR U, 3Aid <i+d IR (F) [IIgR &% 09.10.2025 TR UF,
3 9T It () dgoqR faTid 09.10.2025 Ud HUalv e oisd (Ba)) SRoresifddgR
# A& 00.10.2025 Toad Ifda @FSN) f&FI® 09102025 # HHIRd fhar am o, |+
mufral w1 FARTHRET Ferm WEeR) & HRIfery @ gRT &< faar a1 8, e defia g3 dem
BRI & BT & §RT UF HHAID 6666/3T4.dcl. /+.3Ti1/dTad/2025 f&Tid: 31.10.2025 & RT
ST fobar T ® |

I AR & grRT 20 (B) T IU—YRT (1) & SIIEROT H HeW SOBRT + 3ueil Ruc
PId ABR BT UK PR ol &, 3T 374, =g WPHR WeH AFBRI ¥ Ih Rurd e e
TR IR I Nl AfRAFTIH 1989 DT ORT 20(E) & SU—GRT (1) §RT Ue< IRHAT BT TANT B
80 I8 "YU &Rl & b S99 Sudg orygfa d fAffde 4 gaih waie & oy aifsia &
ST, 3R I8 B WRBR Bl Ih AIH BT gRT 20(E) BT U ORI (2) & ATART H I8
Y HRAT & b 39 ARG & AUz H YSHIRM 84 R 399 Iudg ggdl H faffde
A AT fAeei=T & F3h Bl did WRHR H i wd A Hfed 8 Srg |

1.

I fergurl, dedia F=sre forem w9=sre FRfAY wRayr vowo

T
TICIR H

fermell,  Wdm, e M0 IHITA
AR 30 Awaellel  HTARAT YA
"ifcidld, N[HAld, Had e, ulcdRdX foar
SR, AFE Q3 SRR, gl i
EESIEH

q
&

1 36 0.010

amo Rrausre, ofvar Rig e
Rrayam, Sfien, dfd a1 g g yam

€l

2 38/2 0.170

HIETHRI 3710 SIGTeT, HIJATAl da1 STl
RMYETE, §=il, 319 U1E, 9=l A0 §oi,

£l

3 37/2 0.025

4 37/4 0.130 gRUT 310 $T& U,

ST 918, FiTer, IR a0 RiawRIy Higd
fOar arg, AaRME, OIRME R fOdr
BRAM, TaRaR U AT s 3T 9

el

5 21/18 0.010

1 % |2 % %
£l

L

A, RMofw AR QM1 370 [T,
AT fOdT SRS, AIARIOT 310
TeATe], LSl WA A0 TeATed, GIiaa
9aT TEelld, RMHETd 310 SHRAT, Haelldl
310 STRATY  Sei¥aR 310 SR, fEvaferar
Ul AT

6 34 0.001

I WRIdl, ddid FHse e aa=swe R WAy somo

T 918 94T Graxar, Eaddldl, geilard,
/ 111 0.160 el o Ul 3110 YW, Beldlel 30 ¥,
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Heleay] 991 URERH, MOl HAR ITad 3710
IR S ERAN], Thad] 31 TRERM, I
O efire,

I §ofl, aedid Fse e a-=sre R w=ayR sovwo
st oo qeTdws, RIS, gHEe, XA, fOdr
8 | 109/29 0.160 Riae~d, J=IRM fUar IFsia TR, 39T
PRI
9 | 111/8 0.020 Foft afw | v smo g
st g | Frar. AeTene oMo fASiEele uTeld ATl
10 104 0.120 DA HARI Ul o= ot
11 | 106 0.060 | ¥R 4 | W 4
12 5/8 0.010 st ofur fIdd HAR ISITURT @10 YFTaR TG ot
13 | 109/34 0.010 diqere foar Rerer, oyl Tdl, GRIrerdT,
fOdr gReRoT
fsft sifer ST AR A0 IR, T, ofeHl, ARl
14 39/2 0.030 gl SHRER, DR a1 Ul WarRAR
ot g | Reagar, IwegaR, e, fOar  gaes,
15 39/3 0.020 e uf R
16 | 39/4 0.010 fsft s | et faar wee
17 38/3 0.010 st 9t | aroTg HAR M0 SHIRAT, T, e, HRRA

AT SRR, HIRIT 915 Ufd W.3FRA™

I W1, dedid dHsie el a=sire RN WAy sowo

18 338 0.020 st uftr | SroeiEETR, wTE AEEE S0 Sfed WM

st afi SAqINYT, FHIAT, A3 M0 SARg, whifa
1 2 . o : : ' '

9 34 0.030 e T g8, B T g

st s SAAIRAT 9T dHRY, FAICTA 370 S,

20 | 341/1 0.460 et o qeny, wifq, gEhen g gy,
AR !

feftufr | 0w Redma fe, den e @wr s,
21 | 316 0.020 e R a0 Seaeirer R
22 | 3221 0.380 Feft afr | e Tt 370 START @
23 | 322/2 0.800 fosft offtr AR 3T, SR @

feit afr | o\ s, dwoa Rs, Aar Ris, w1 H=e,
24 315 0.010 Seetl Rig a0 dvaoiie Rig

frsft uf UM Ryg, dwa Rig, Wrem R, o e,
25 | 317 0.140 S Ris a0 Searrer e
26 313 0.050 fasft s U g, dd e, 9iar Rig, §91 b=,
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Pacl g Mo Fdsaral Rig

27

325

0.660

it o

HaTeTTel, o)A RHE 30 N, fedr 918 §ar
I, ST, WRE 30 Saur, Hedal
I HI,

28

243

0.230

A&l 991 gearere, v g, ?j‘rﬁ?ffﬁl%’,
g Rigeem amo 6w, 915 g 6w
R sar de Ao g, STﬂFITﬁ-ITs'HﬁT
RSUEED

29

183

0.110

it o

I RyE a0 IR, ghdRar El EAr
e

30

263/1

0.130

it o

W, gea, dqal, al 30 oIgdl, Holad
EEISEEI

31

271

0.340

Pt o

gefiars, gUrars, g1 e I/ medfaan Jar
TetehvT™, favg] 30 T

UTH AHIDI, dgdid d9-57e

Rrer wswe FARAR ARayR so0

32 267 0.600 AIBTT YA | qrqerret o gy oER (RRAT ueer ura®)

33 268 0.170 AEH YA | fRaet . TG R (R Ueer aRe)

34 | 269 0.410 | IHE YA |yl T A SR (RRATT UeeT aRe)

35 270 0.920 i fa SR

' FHdATA MR (fORTT ygeT aR®)

36 271 0.370 B YA | olieter o gl (R ueer g)

37 275 0.140 O A | fivary o g% oRdT (R geer ar)

38 276 0.260 BT A | AR 30 ERTele ([T ueer uRe)

39 P-755 0.250 NIKEIRIC I HGHAR A0 G911 (I JARTDHR U=b GRD)

40 P.755 0.460 A Y | o Rig o fRxr Rig (@7 oReR v
HRP)

41 | P-755 0.410 | i oy ke (7 sfeR
HRD)

42 | P-755 0.170 A | ot Rie o w@ e (7 sreR
HRP)

43| p755 | 0230 | TN (s Rie or < RiE (3 SR
HRD)

44 P-755 0.150 ARO YA | FTeEr 3. g9 (a9 ANPR U= IRD)

45 | p.755 0.270 AR YA | ggraw. Rig oM Ao (9 IReR 1w

HRP)

Iy, facaEi agdfia R e sse RN 9=agqr somo
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46 58

0.250

Rz fUar e, 99ar fUdar e,
Oar M, FoAr ([A1en) fOdr e, g
([rar) fuar IFa=, ofiaradl ufd e,
o Rig (Aran) foar Rrewiex, gy (A1)
fuar Rrawier, sifead (Arar) fUar Rews,
Ul Rig (Arar) fUar Ragier, I™adr ofd

47 60/1

0.010

RMfbYE O qaudre,  IMden  fUar
qaUIE,  HAR™T 913 Ufd <9uds,
gramfd< T R, Sfd a)me, e
ERSIEIR

48 62

0.020

SR fUar Raeeq, s<RM fUar Raeee,
AR ufd Raees, gerar fOdr S,
Sifa guerl, e s

49 64/1

0.070

SNAMRTT Ufd S@eE™,  g@ad  fUdm
@, g’ T ewger, gaem e
YA, el fUar Tge, Sfa guer
ool frcmsie

50 64/3

0.050

it o

g fUdr PR,
[ESSIEIRS

quel  fard

SATfa

51 132/2

0.030

NIRCARICIE]

oAep ey faumT

52 133/6

0.057

Frft o

P urd far omE, afa T8, Farh
IENIEIR

53 133/7

0.056

st s

geirar fUar e, ST fodr e, et

54 133/8

0.078

st o

g6 e fUdT IHAREA, s are fuar
AR, O urel fOdT MR, SRTEAT
far YeeREE, Sfadr fUar eEREE, S
TS, i frersiR

AT

9.767 ha

2,

U R U, dgdid aFwsre el Aiiwsire RRART wRaqr sow0

B, | G Sl A BT ghR hYh BT AT
TR TSI H

1 169/5 0.017 st i | rfafer ofd geger

2 | 169/16 0.008 ol qfr | Br=ilars 9fd wor

3 | 169/15 0.004 fosht afr | =nifcr afcr FaRad

U ofl, dedia T e w=e FRRAR "=Rayz soo
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4 36/1 0.100 sty | Sfer 98 ufa wwiRE

5 36/3 0.060 fsft s | Hictetrer fodT Rrave

Bt i | e, dotEel 30 REHAR,
6 4/2 0.020 AN, dIUES 370 BiRET,
HAT, ], GRATerar gA1 gReERor

W | g 9T 370 0 Voiid,

EESil
7 4/1 0.004 TT=RYT AT FEur)
EESil

8 107/4 0.015 afr | sk 3o XA

AETIRT 0.228

Total land acquired- 36.62 (36.392 + 0.228) Hectare

[T. &. Dy.CE/Con/North/BSP/Chirmiri — Nagpur Road Halt/]
I HAR ATg, 7= TS MfAerT (Ffon)

MINISTRY OF RAILWAYS
(South East Central Railway)
NOTIFICATION

Bilaspur, the 18th November, 2025
NOTIFICATION UNDER SECTION 20E of THE RAILWAY ACT 1989

S.0. 5286(E).—Whereas by the notification of the Government of India, In the Ministry of Railways
(Railway Board) Notification Number 4083, dated the 16 Sept 2025, published in the Gazette of India Extraordinary,
Part-11, section 3, sub-section (ii), (hereinafter referred to as the said notification) under sub-section (1) of 20A of the
Railway Act 1989(24 of 1989) (hereinafter referred to as the said Act),the central Government declared its intention to
acquire the land specified in the schedule annexed to the said notification for execution of Special Railway Project
Chirmiri- Nagpur Road Halt Railway project (17.00Km.) (Pink Book No.-9 of 2018-19), in the state of Chhattisgarh.

(i) 20(E) Notification No. 3834 dated 27.08.2025 had been issued earlier, in which certain errors were found
in the names of the owners in this regard, the office of the Competent Authority has issued a letter No 6666/vi-
Dys./Hkw-vtZu/okpd/2025fnukad: 31.10.2025, The said errors are now being rectified, and the notification is being
republished accordingly.

(i) And, whereas the substance of notification No.4083 under sub-section (4) of section 20A of the said Act
was published in the daily Newspapers Dainik Bhaskar, Bilaspur (Hindi)Edition, Samay Kranti, Baikunthpur (Hindi)
Edition, The Central Chronicle, Raipur (English)Edition and CG Frant Line, Sarguja (Hindi) Edition on 09.10.2025.
By the prescribed date, No objections were received in the office of the Competent Authority vide letter no 6666/vi-
Dys./Hkw-vtZu/okpd/2025fnukad: 31.10.2025

And whereas, in pursuance of subsection (1) of section 20E of the said act, the Competent Authority has
submitted his report to the Central Government; Now, therefore, upon receipt of the said report of the Competent
Authority, and in exercise of the powers conferred by subsection (1) of the section 20E of the Railway Act 1989, the
central Government hereby declares that the lands specified in the schedule annexed hereto shall be acquired for the
aforesaid purpose; and, further, in pursuance of subsection (2) of section 20E of the said Act, the Central Government
hereby declares that on publication of this notification in the official Gazette, the land specified in the Schedule
annexed here to shall vest absolutely in the Central Government free from all encumbrances.
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1.
Name of village:- Chiraipani, Tahsil-Manendragarh, Distt.- M.C.B.
Area of
SN | Khasra No acqulre‘:d Type of Land Name of Land owner
Land (in
Hect)
Pvt land Hiramati, Santosh, Rajendra, sons of Ram Gopal. Satyanarayan,
son of Nand Lal Bhagmaniya, daughter of Nand Lal.
Ram Lal, Madan Lal, Jaleshwar, sons of Jagarnath, Manmati,
1 36 0.010 daughter of Jagarnath. Durgavati, wife of Nand Lal.
Pvt land Lal Bahadur, son of Shiv Prasad.
Anil Singh, son of Shiv Pratap.
2 38/2 0.170 Urmila, Bobby Bai, wife of Shiv Pratap.
Pvt land Moharsay, son of Jagdish.
Kavilaso, widow of Jagdish.
3 37/2 0.025 Ramprasad, Kunti, Shiv Prasad, Shanti, all sons/daughters
of Durjan.
Pvt land Dhurapat, son of Indrapal.
4 37/4 0.130
Pvt land Urmila Bai, Surmila, Pramila, daughters of Shivbharosh,
Mohan, son of Nanhu, Sitaram, Rajaram, Ramcharan, sons
5 21/18 0010 of Harideen, Devkuwar, wife of Lalsay, Premchand, son
of Bandhu
Pvt land Santosh and Rajendra, both sons of Ramgopal Manmati,
daughter of Jagarnath Satyanarayan, son of Nandlal
N.B. (Minor) Bhagmaniya, daughter of Nandlal Durgavati,
widow of Nandlal
6 34 0.001 Ramlal, Madanlal, and Juleshwar, all sons of Jagarnath
Hiramatiya, wife of Ramgopal
Name of village:- Sarola, Tahsil-Manendragarh, Distt.- M.C.B.
Pvt land Shanti Bai, widow of Sundarsay
Sukhdevlal, Chunnilal,Premvati son/daughter of Sundarsay
Chbhabilal, son of Shigal Phuleshwari, widow of Parasram
Rajesh Kumar Yadav, son of Parasram
7 111 0.160

Indrakumari and Chakravati, daughters of Parasram, Basant, son
of Shigal

Name of village:- Banji, Tahsil-Manendragarh, Distt.- M.C.B.

Pvt land Moolchandra, Sureshchandra, Hemchand, and Rameshchandra,
sons of Shivcharan
Munnaram, son of Ramjeet
8 109/29 0.160 Gauri and Gangotri, daughters of Ramjeet
9 111/ 0.020 Pvt land Sarturam, son of Sharma Ram
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Pvt land Minor Sonalal, son of Bijendralal, guardian mother: Kailash
10 104 0.120 Kumari, wife of Bijendralal
Govt Land Government Land
11 106 0.060
Pvt land Vivek Kumar Prajapati, son of Bhuneshwar Prasad Prajapati
12 5/8 0.010
Pvt land Ramkrishna and Tejbali, sons of Shivkumar
Hanshray and Deepchand, sons of Haricharan, Satroopa, Geeta,
13 109/34 0.010 and Suregalata, daughters of Haricharan
Pvt land Ajay Kumar, son of Ameersai, Ganga, Lakshmi, Saraswati:
daughters of Ameersai, Kaushilya Bai, wife of late Ameersai
14 39/2 0.030
Pvt land Shivkumar, Ramkumar, Hemlata, children of Subaran, Savitri,
15 39/3 0.020 wife of Subaran
Pvtl N h f
16 39/4 0.010 vt land arbada, son/daughter of Sadan
Pvt land Ajay Kumar, son of Ameersai, Ganga, Lakshmi, Saraswati:
daughters of Ameersai, Kaushilya Bai, wife of late Ameersai
17 38/3 0.010
Name of village :- Khairbaana, Tahsil-Manendragarh, Distt.- M.C.B.
18 338 0.020 Pvt land Dosh Mohammad, Shah Mohammad, sons of Alam Khan
Pvt land Itwariya, daughter of Baisakhu
Samaylal, son of Baisakhu, Savitri, daughter of Baisakhu,
19 342 0.030 Shanti and Sushila, daughters of Budhu, Kuisi, widow of Budhu
Pvt land Itwariya, widow of Baisakhu
Samaylal, son of Baisakhu, Savitri, daughter of Baisakhu,
20 34171 0.460 Shanti and Sushila, daughters of Budhu, Kuisi, widow of Budhu
71 316 0.020 Pvt land Prem Singh, Sampat Singh, Bhola Singh, Krishna Kanhaiya,
) Kevala Singh — all sons of Nandlal Singh
22 322/1 0.380 Pvt land Gulam Nabi son of Jayarat Khan
23 322/2 0.800 Pvt land Gulam Rasool son of Jayarat Khan
Pvt land Prem Singh, Sampat Singh, Bhola Singh, Krishna Kanhaiya,
24 315 0.010 Kevala Singh — all sons of Nandlal Singh
25 317 0.140 Pvt land Prem Singh, Sampat Singh, Bhola Singh, Krishna Kanhaiya,
) Kevala Singh — all sons of Nandlal Singh
2% 313 0.050 Pvt land Prem Singh, Sampat Singh, Bhola Singh, Krishna Kanhaiya,
) Kevala Singh — all sons of Nandlal Singh
Pvt land Mewalal, Dharam Singh — sons of Boga, Gediya Bai, widow
27 325 0.660 of Boga, Jaipal, Prabhu Singh — sons of Devsai, Phulbasiya,
’ widow of Devsai, Lal Singh, Sumitra, Prema Bai — children of
Chandrabhan
Pvt land Sonkali, widow of Bachhalal
Pratap Singh, Sunil Singh, Ajay Singh Lalsai, son of Dhiru.
28 243 0.230 Bai, daughter of Dhiru, Bilsia, widow of Dhiru, Sanjay Singh,

Amrita Singh — children of Savitri
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Pvt land Rai Singh, son of Ramsay
29 183 0.110 Sukvariya, daughter of Ramsay God
Pvt land Mangal Bachchan, Laluwa, Gendi — children of Laluwa,
30 263/1 0.130 Phulbas, widow of Laluwa
31 271 0.340 Pvt land Budhiba'i, Sudhibai, daughters of Til'al.< Ram
) Phulmatiya, widow of Tilak Ram, Birjhu son of Ranu
Name of village:- Sarbhoka, Tahsil-Manendragarh, Distt.- M.C.B.
32 267 0.600 Govt Land Babulal, son of Pusu Ahir (Tiranga Patta)
33 268 0.170 Govt Land Birbal, son of Babulal Ahir (Tiranga Patta)
34 269 0.410 Govt Land Prabhawati, daughter of Puran Ahir (Tiranga Patta)
Govt Land Shivbalak, son of Lakhanlal Ahir
33 270 0.920 Guardian: Sampatlal Ahir (Tiranga Patta)
36 271 0.370 Govt Land Tejilal, son of Sukhi (Tiranga Patta)
37 275 0.140 Govt Land Dheersai, son of Duru Cherwa (Tiranga Patta)
38 276 0.260 Govt Land Somaarsai, son of Heeralal (Tiranga Patta)
39 P-755 0.250 Govt Land Ramkumar, son of Dhansai (Van Adhikar Patrak Dharak)
40 P-755 0.460 Govt Land Vijay Singh, son of Heera singh (Van Adhikar Patrak Dharak)
41 P-755 0.410 Govt Land Kaushilya, wife of Dheersai (Van Adhikar Patrak Dharak)
42 P-755 0.170 Govt Land Sukal Singh, son of Jai Singh (Van Adhikar Patrak Dharak)
43 P-755 0.230 Govt Land Preetam Singh, son of Ram Singh (Van Adhikar Patrak Dharak)
44 P-755 0.150 Govt Land Mangalsai, son of Dhansai (Van Adhikar Patrak Dharak)
Govt Land Ramsundar Singh, son of Bhola (Van Adhikar Patrak Dharak)
45 P-755 0.270
Name of village:- Chittajhor, Tahsil-Chirmiri, Distt.- M.C.B.

Pvt land Premchand, son of Bechu Sumariya, wife of Bechu, Kamla,
daughter of Bechu, Chanda Singh, son of Bechu Jyoti, daughter
of Bechu, Mahendra Singh, son of Ramchandra, Mamta,
daughter of Ramchandra, Urmila, daughter of Ramchandra,

46 53 0.250 Sanjana (Minor), daughter of Ramchandra, Neetu (Minor),
’ daughter of Ramchandra, Leelavati, wife of Ramchandra, Raju
Singh (Minor), son of Shivshankar Piyush Singh (Minor), son
of Shivshankar Ankit (Minor), son of Shivshankar, Pinky Singh
(Minor), daughter of Shivshankar, Ramwati, wife of
Shivshankar
Pvt land Ramkishun, son of Devprasad
Ramkali, daughter of Devprasad
47 60/1 0.010 Kaleshiya Ba?: wife of De?/prasad
Bal Govind, son of Heerasai
Pvt land Shri Ram, son of Shivbachan, Hariram, son of Shivbachan,
48 62 0.020 Maniyaro, wife of Shivbachan
Phoolsai, son of Jatan
Pvt land Indarmaniya, wife of Dakhal Sai
49 64/1 0.070 Sukhdev, Dhanuram, Sumitra, Lakshmi — children of Dakhal
Sai
50 64/3 0.050 Pvt land Ramdev, son of Kendraram
51 132/2 0.030 Govt Land Public Health Department
52 133/6 0.057 Pvt land Suresh Pal, son of Rajman

Pvt land Sunita, daughter of Ramnath, Anita, daughter of Ramnath,

>3 133/7 0.056 Shanti, daughter of Ramnath

Pvt land Mukesh Pal, son of Ramnarayan
Vijay Pal Singh, son of Ramnarayan

54 133/8 0.078 Pintu Pal, son of Ramnarayan
Aradhana, daughter of Ramnarayan
Savita, daughter of Ramnarayan
Total 9.767 ha
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2.

Name of village:- Chiraipani, Tahsil- Manendragarh, Distt.- M.C.B.

Area of
acquired Type of
SN Khasra No Land (in Land Name of Land owner
Hect)
1 169/5 0.017 Pvt land Ravidiya wife of Bhuneshwar
Pvt land Kanti bai wife of Rupsay
2 169/16 0.008
Pvt land Shanti wife of Navratan
3 169/15 0.004
Name of village:- Banji, Tahsil- Manendragarh, Distt.- M.C.B.
Pvt land Urmila wife of Sharmaram
4 36/1 0.100
Pvt land Motilal son of Shivratan
5 36/3 0.060
Pvt land Ramkrishna, Tejbali son of Shivkumar, Hansrai, Deepchand son
6 4/2 0.020 of Harichand, Satrupa, Geeta, Sureglata Daughters of Haricharan
Pvt land Basanti Bai daughter of Late Ranjit, DevCharan son of
7 4/1 0.004 Chakradhari
Pvt land Shriram son of Ratan
8 107/4 0.015
Total 0.228 ha

Total land acquired- 36.62 (36.392 + 0.228) Hectare

[F. No. Dy.CE/Con/North/BSP/Chirmiri — Nagpur Road Halt/]
VIJAY KUMAR SAHU, Chief Administrative Officer/Construction
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